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THE VICE-CHAIRMAN (Shrimati Kamla
Sinha): The topic is injustice and harassment
to the. Scheduled Castes and Scheduled
Tribes. So, kindly come to the topic and be
brief.

SHRI V. P. DURAISAMY: I am on the
topic.

Madam, our Constitution provides for
safeguarding the interests of the Scheduled
Castes and Scheduled Tribes. That is why
rules were also framed and the Scheduled
Castes and Scheduled Tribes Welfare
Council was constituted. This Council is
meant to protect the interests of the
Scheduled Caste and Scheduled Tribe
employees working in banks and in
Government organisations. Whenever they
face any problem, they sit with the
Administration "and find out solutions. The
Council's function is that of watch-dog to
safeguard the interests of the Scheduled
Castes and Scheduled Tribes. But, Madam,
the Syndicate Bank and the United Bank
never invited the Scheduled Caste and
Scheduled  Tribes Council for an
negotiations. In spite of repeated requests of
the Council and their associations, the bank
officers have not been responding properly.
They are not treating the Scheduled Castes
and Scheduled Tribes associations on par
with other associations. That is why the
General Secretary of the United Bank also
has been repeatedly requesting the
Administration for a meeting. He has never
been invited for any negotiation or any
regular meeting which is conducted by its
Administration.

It is crystal clear that the authorities of the
aforementioned  banks are flagrantly
violating the rules with impunity, and their
intention is malafide. While the United Front
Government is committed to the welfare of
the Scheduled Castes and Scheduled Tribes,
and is doing a lot for them, by promoting
their interests, even then some officers and
the bank authorities are acting against the
interests of the Government. The active
members of the Scheduled Castes and
Scheduled tribes Welfare Associations arc
very often
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given vindictive transfers to rural areas,
instead of their grievances being redressed.
The active members of the Association are
approaching the bank authorities quite often,
in order to protect the interests of the
Scheduled Caste and Scheduled Tribe
employees. Very often, they are arguing with
the authorities to safeguard the interests of
these employees. In view of this position, the
members of the Association are often
disturbed and are transferred to rural areas.
The Scheduled Caste and Scheduled "Tribe
employees and the OBC employees arc also
not given promotions, as per the Government
guidelines. Those employees who are
serving as sweepers, arc not promoted as
Class IV~ employees. Under these
circumstances, I request the Government to
direct the authorities of banks, particularly,
the Syndicate Bank and the United Bank, to
hold regular meetings with the Scheduled
Castes and the Scheduled Tribes Welfare
Councils and redress all their grievances.
The Government should also take stern
action against the officials who flout the
guidelines of the Government. Thank you.

Cover-up Operation to stall Enquiry
into Emergency Restoration System Im-
port Deal by Power Grid Corporation of
India
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Freedom-Fighters is their Status and
Problems on the Fiftieth Anniversary of
our Independence
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